BENCH-II NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH
KOLKATA

C.P (1B) No.710/KB/2017
CA (1B) No. 776/KB/2018
CA (IB) No. 777/KB/2018

Present: Hon'ble Member (J), Shri M.B. Gosavi

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 21°" AUGUST, 2018, 10:30 A.M

Jai Prakash Overseas Finance Ltd.-Vs- Techno Fab

Name of the Company Manufacturing Ltd.

Under Section 7 IBC

SI. | Name & Designation of Authorized Appearing on behalf | Signature with
No. | Representative (IN CAPITAL LETTERS) of date
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3.21-08-2018 - CP(IB) No. 710/KB/2017- CA(IB) No. 776/KB/2018-CA(IB)
No. 777/KB/2018 - Jai Prakash Overseas Finance Ltd. Vs. Techno Fab
Manufacturing Ltd.

ORDER

The Ld. Counsel for the Resolution Professional appeared. The Ld. Counsel
for the Financial Creditor also appeared.

The CA(IB) No. 777/KB/2018 is filed by the Resolution Professional with
request to admit the Corporate Debtor in process of liquidation as he did
not get any Resolution Plan worth acceptance.

The main CP(IB) No. 710/KB/2017 is already adjourned on 07-09-2018. In
view of the CA(IB) No. 777/KB/2018, this matter stands preponed. The
CP(IB) No. 710/KB/2017 and CA(IB) No. 777/KB/2018 stands adjourned
for order on 28-08-2018.

The CA(IB) No. 776/KB/2018 is filed by the Resolution Professional seeking

some directions against the erstwhile Directors of the Corporate Debtor.

The Ld. Counsel appeared for the Directors of the Corporate Debtor seeks
time to file the Vakalatnama. It is to be filed within three days.

The Ld. Counsel for the Directors of the Corporate Debtor seeks time to file
say to that Application. One week time is granted.

The CA(IB) No. 776/KB/2018 to come up for further consideration on 28-

08-2018. $d

(MADAN B GUSAVI)
MEMBER(JUDICIAL)



